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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
AT PUNE

EXECUTION APPLICATION NO. 11/2022 (WZ)
IN

ORIGINAL APPLICATION NO. 194/2018 (WZ)
(EARLIER O. A. NO. 17/2018)

Ashish Rohidas Shinde & Anr. APPLICANTS
Versus
Lonavala Municipal Council & Ors. RESPONDENTS

REPLY OF RESPONDENT No.5
MAY IT PLEASE THE HON’BLE TRIBUNAL

Reply on behalf of the Respondent No.5 is as follows: -
BACKGROUND OF RESPONDENT No.5

1. The Respondent No.5 is an environmental activist who has so far
planted more than One Lakh trees (Teakwood) in village Amnori,
Taluka Sudhaghad, Dist- Raigad, Maharashtra. The trees are now
well over 40-50 feet in height. The said plantation is said to have
positively impacted the local environment, reducing the pollution

and increasing the forest cover.

2. The Respondent No.5 has so far in the past few years found
government frauds of thousands of crore relating to the farmers. He

has also done lots of other social work in helping the economically
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poor section of the society especially farmers. Due to such heroic
efforts taken by him he has been granted 24x7 police protection for

the last several years.

FACTUAL ASPECTS OF PRESENT CASE

In 2008-09 Rajendra Singh Rana (Jalpurush) who is an Indian
environmental activist had visited Lonavala to inspect the condition
of the Indrayani River on the request of Respondent No.5. He had
given important directions to improve the ecological condition of the
Indrayani river which included plantation of trees along the bank of
the river starting from the source of the river where the property of
the Respondent No.5 is situated upto the end of the river within
Lonavala’s boundary. This initiative was greatly received by the
Respondent No.5 who was responsible in planting approximately 15
to 16 Thousand trees along with the help of College students and

environmentalists as part of the plantation drive.

The Applicants are the miscreants who are hired by the local goons,
against the present Respondent No.5. The Respondent No.5 had filed
important papers for the construction files that were submitted as
part of Appeal to the Director of Town Planning at Pune. The said
papers were found to be stolen from the office of the Director of

Town Planning.

Further the Respondent No. 5 filed a complaint regarding the same

with the collector of Pune when he came to know about the
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misplacement of the said documents. On receiving the said
complaint, the collector directed the Director of Town Planning,
Pune to file necessary FIR against the record keeper at the said
office. The Director of Town Planning thus filed the FIR in the
concerned Police station, the proceedings of which are currently
going on. Furthermore, the Respondent No. 5 had filed important
documents for application to the Irrigation Department in which
necessary permissions were granted to him. It is to be noted that the
same documents were also eerily misplaced from the concerned
department. Further the Respondent No. 5 filed a complaint
regarding the same with the collector of Pune when he came to know
about the misplacement of the said documents. On receiving the said
complaint, the Collector directed the Irrigation department, village
Kamshet, Vadgaon Maval, to file necessary FIR against the accused
responsible for the said crime. The main basis of the present

Application by the Applicant is based upon those stolen documents.

The main person behind this entire episode is one Mr. Nitin
Vishwanath Agarwal. He is an agent of Mr. Yusuf Lakdawala who
was the accused in the 1993 Bombay Bomb Blast case. The said
Lakdawala was also arrested by the police authorities on the
complaint lodged by the present Respondent No.5. The said
Lakdawala created absolutely false and bogus sale deed of the year
1951 in respect of the property situated at village Khandala, Tal-

Maval, Dist-Pune, Maharashtra.
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The said sale deed was made by Lakdawala against the property
owned by the Respondent No.5 Prakash Mishrimal Porwal. After
coming to the knowledge about the said fraud, Respondent No.5
lodged his complaint against the Govt. of Maharashtra through the
D.G.R, the registrar from Vadgaon Maval has lodged the police
complaint. The said Lakdawala and one of the employee from
T.1.L.R Mr. Dhekne and Ors were arrested. They were in the jail for
more than 8-9 months. The said Yusuf Lakdawala died in jail at
Arthur Road Mumbai. The said Mr. Nitin Agarwal was behind all
this and he was executing the false allegations against the present
Respondent and that therefore the Applicants who filed the present
proceedings against the Respondent No.5 actually have no concern
with the said the Respondent No. 5. However, the Applicants are
instigated by the said Nitin Agarwal who is financing the Applicants
against the present Respondent No. 5, as a matter of fact the
Applicants actually has no any interest or grievances against the
present Respondent No.5 but it is revengeful attitude of the local
rivalry and that therefore the said Respondent No.5 is unnecessarily
harassed. The Respondent No.5 is a person who is a social crusader
and he is unearthing big scandals and blasting the same. He has
opened many illegal works and fraudulent cases of said Mr. Nitin
Vishwanath Agarwal and the said Nitin is against the present
Respondent No 5.

The bone of contentions of the matter is a grievance of the
complainant is that the Respondent No.5 has filled his land by

encroaching upon the flow of river Indrayani. For this purpose the
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survey was ordered by this Hon'ble Tribunal and the T.I.L.R on the
application of Respondent No. 5, the T.I.L.R from VVadgaon Maval
carried out the measurement of the disputed plot and river and
existing structures in the survey No. 24 owned by present
Respondent No.5.T he measurement cost and fees was paid by

Respondent No. 5.

Prior to the said measurement by cadastral surveyor dated
24/12/2009 the said Respondent No.5 got the measurement of the
survey No.24 on 28/04/2009 and in the said survey plan the surveyor
shown that the high tension are towers within the boundaries of
survey no.24 and in the measurement taken on 24/12/2009 by the
cadastral surveyor wrongly measured the disputed plot and have
shown that high tension tower excluding the 2.5 Meters running into
100 meters i.e making a total of 257 square meter. If the
measurement plan bearing No. 7024 dated 28/04/2009 and the
survey no. 1443/2019 are compared exactly then the dispute in
respect of 257 meters is clearly established hence it is the mistake of
the cadastral surveyor who has carried out the survey and submitted
the report before this Hon'ble Tribunal. Copy of the said plan of 2009
Is annexed hereto and marked as ANNEXURE — R-1.

The Respondent No.5 by his objection letter dated 10/07/2019
lodged a strong complaint to the superintendent of land records pune
as well as lodged complaint to the office from where the said
surveyor has visited that is from the deputy superintendent of land

records at Vadgaon Maval. The said Respondent No.5 also
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submitted the detailed reply in respect of wrong and mischievous
measurement. All the measurements have been carried out by the
T.1.L.R Vadgaon Maval on the directions of this Hon'ble Tribunal
and hence the dispute in respect of 257 square meters’ area is the
mistake of the cadastral surveyor of the T.I.L.R VVadgaon Maval. It
Is therefore submitted that due to the glaring mistake of the cadastral
surveyor, the Respondent No. 5 is unnecessarily suffering loss of
257 square meters. On the contrary he has not dumped anything nor
has he excavated the said river. On the contrary due to the heavy
rainfall the Lonavala Municipal Council carried regular exercise by
cleaning mud and the hyacinth which is growing in the river because
of obstruction of flowing water before setting of monsoon in the
Lonavala city. The Respondent No. 5 has not done any dumping or
has excavated the river nor has he encroached on the river bank
hence the allegations of his encroachment of 257 square meters is
therefore absolutely wrong and incorrect. The Respondent No. 5 has
planted trees along the river bank and has also planted Lotus flowers
in the river bed. The Respondent No. 5 is keeping the water of the
river clean continuously. Due to his efforts the said portion of the
river is holding good amount of water in the river bed as well as it is
also helpful in maintaining the ecological balance and flora and
fauna of the nearby environment. The said portion of the river is also
the only place through the entire course of the river in the city that
has optimum water level all throughout the year which can also be
seen on satellite maps and is also clean comparatively. Copy of the
letter and the plan of 2019 are annexed hereto and marked as
ANNEXURE — R-2 and R-3 respectively.
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This Hon'ble Tribunal passed order on 16/12/2020 and directed the
Collector, Pune to take remedial action in terms of its report in case
of any dispute, the collector who is the statutory authority under the
relevant laws and stated “All pending E.A.s and M.A.s also stand
disposed of”. Inspite of the final order passed by this tribunal on
16/12/2020 still the applicants are approaching this Hon'ble Tribunal
and harassing the Respondent No. 5. It is now the lookout of the
Collector Pune to take hearing of the objection of any party therein
and pass the appropriate order. Not only that there was a committee
in which the designated departments such as Teshildar, Irrigation
department, Pollution department and the Lonavala Municipal
Council. However, none of them approached the said Collector,
Pune and this type of applications are filed before this Tribunal and
the Respondent No.5 is being targeted by the Applicants
unnecessarily. The District Superintendent of Land Records has
accepted that they have received the objections of the Respondent
No.5 in respect of the actual measurement and the same is still under
consideration. Copy of the letter dated 16" July 2019 is annexed
hereto and marked as ANNEXURE — R-4.

There is clear cut difference in the two measurement plans which are
there on record of the survey no.24. The glaring mistake of the
cadastral surveyor in measurement plan bearing No. 1443/2019
dated 24/12/2019 and the prior measurement Plan No. 7024 dated
28/04/2009. There are distinct discrepancies for which the present
Respondent No. 5 unnecessarily harassed it is the revengeful attitude



13.

14.

483 464

of the Applicants/Applicants against him. They are hell-bent to
cause heavy loss and damage to the Respondent No.5 and also
interested in demolishing his residential house. Which is constructed
there in survey No. 24, hence the Collector Pune who has been
appointed by the Hon'ble Tribunal by its order 16/12/2020. The
Collector Pune is now designated competent authority to deal with
the grievances of all the parties, hence it is humbly submitted that
the Respondent No. 5 may please be given an opportunity to be
heard in this matter and the order which is passes by this Hon'ble
Tribunal may please be reconsidered and heard and sent to the
Collector Pune to finally be disposed off according to the order and

its direction.

Furthermore, on 22/01/2021 the concerned survey officers from the
TILR visited the disputed property to measure the land on basis of
the Order passed by this Hon'ble Tribunal on 16/12/2020. Copy of
the letter dated 22/01/2021 is annexed hereto and marked as
ANNEXURE - R-5.

Since there were two measurement plans, one carried out in 2009
and the other in 2019, the Respondent No. 5 demanded the survey
officers that they must provide in writing the basis on which
measurement plan were the going to carry out the said measurement.
Following this the survey officers did not send a reply to the
Respondent No. 5 and stalled the measurement.
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Furthermore, the Chief Officer of the Lonavla Municipal Council
wrote a letter (No.LMC9/NGT/PORWAL/2020-21/973) to the
Collector on 22/01/2021 stating that the NGT has passed an order
according to which the Collector is supposed to supervise the NGT
Committee if at all there is any dispute in the measurement of the

disputed property.

There has been no reply or service of information to the Respondent
regarding the above letters to the Collector nor has been there any

hearing regarding the same.

The Respondent No.5 wrote a letter to the Lonavla Municipal
Council on 11/11/2022 stating that he has put up fences the boundary
of the disputed property according to the measurement map of 2019.
The Respondent No.5 has also mentioned in the said letter that he is
ready to make any changes in the fencing pertaining to any mistake

in the same.

On the basis of the above letter the Lonavla Municipal Council
called upon the TILR and NGT Committee on 19/11/2022 to
measure the disputed property with respect to the newly put up

fencing by the Respondent No. 5.

The said survey officers from the concerned authority deduced a
report after the measurement of the property and submitted the
Panchnama (record) along with the survey plan of the property to

the Lonavla Municipal Council.
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Furthermore, the Complainant had approached this Hon'ble Tribunal
stating that the order passed on 16/12/2020 has not been carried out
by the NGT Committee. Upon receiving this application this Hon'ble
Tribunal on 16/12/2022 directed that the Respondent No. 5 should
file his reply within a period of 15 days. At 11 A.M on 29/12/2022
the Chief Officer of Lonavla Municipal Council along about five
police officers and 30 to 40 other workers, media reporters,
videographers proceeded to the Respondent No. 5’s property
without prior Notice. They bought along with them heavy

demolition machines such as Two J.C.B’s and One Poclain.

Without receiving any orders or directions from the Collector, Pune
the workers from the Lonavla Municipal Council without any
authenticated diagram of demolition of the filling area went on a
rampage in the property of the Respondent No. 5 and with inimical
attitude without any authority crushed the well grown trees of
mango, litchi, and other fruit trees which were more then 15 to 20
feet in height. The workers were absolutely unskilled and slang
labours, they had no any technical knowledge or qualification hence
they went on a rampage to destroy the trees, fillings. It was damaged
more than the measured filling area. Not only that the workers
carved out an altogether new road through the bed of Indrayani river,
hence it is the workers of the Lonavla Municipal Council who
themselves damaged the ecology by making a new road through the
river bed which was previously not there. This act of the workers of

the demolition squad was therefore high handed and they have
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literally taken the legal procedure in their hands. This act of the
demolition squad is therefore required to be reviewed in the light of
Orders passed by this Hon'ble Tribunal. The complainant and the
workers are therefore damaging the property Respondent No.5 with
malafide intention.

The Respondent No.5 further submits that the Applicants are not at
all concerned with the cause of the environment. The Respondent
No.1 has infact many of its structures which have encroached the
River Indrayani. The main building of Respondent No.1, school,
temple its employees’ colony, direct discharges of the drain,

however, the Applicant has conveniently ignored the said facts.

The Respondent No. 5 prays as follows:

a. The workers of the Lonavla Municipal Council have
transgressed their authority and legal rights and without any
prior intimation or Notice started rampage attitude against the
costly property of the Respondent No. 5

b. Itistherefore prayed that the difference between two separate
measurement plans carried out by the same government
department have not been established to the extent of filling
and hence the action of Lonavla Municipal Council in
damaging the property of the Respondent No. 5 may please
be stayed as it is not according to the orders passed by this
Tribunal on 16/12/2020.

c. According to the order of NGT on 16/12/2020, all the
proceedings in different departments of the concerned

authority may please be brought under the guidance of the
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Collector and he may be asked to finally execute the order

according to the directions given by this Hon'ble Tribunal.

Pune
Date: 12/01/2023

Advocate for Respondent No.5
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ANNEXURE - R-2

1

From Shri. PRAKASH ‘MISHRIMAL PORWAL
“Shree Ekvira Niwas” S. No.24,
Mouje Bhushi, near Pradhan Park,
LONAWALA

Mob. 9527123700/9370720833

DATE 10/07/2019

THE SUPERINTENDENT OF LAND RECORDS
PUNE.

SUB., A) First most urgent measurement bearing No.
7024 dt. 28/4/2009.

§ B) Second most urgent measurement bearmg
No. 1443/2019 of the said land dt. 22/5/2019 in
respect of Clty Survey No.1, Survey No.24
situated at village Bhushi, Tal-Maval, Dist-Pune.

Respected Sir,

“1?{?\ I L
':‘\\ B mé‘"‘ \I’\if“‘ '

. On 28/04/2009,

“ through T.I.L.R. Vadgaon Maval.

1. I am the owner of above property Survey No.24,. its

C.T.S. No. 1 situated at village Bhushi, Tal-Maval, Dist-.
Pune.

I have taken the measurements
He has shown the
boundaries as well as he has measured the land. In the
measurement, he has shown the High Tension Tower
just abutting the boundary line of S."No.32 as well as
the boundaries of my prjoﬁperty was correctly shown.
Moreover, my possession was aiso crystallized by the

said measurement Accordmgly,_l have submuLLed the

same to Lonavala Municipai Councn[ for sanetlontng of

my building plan. It was required by the Lonavala
| !. | .— % . ;&g/ t (Dgf\c].‘
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Municipal Coiﬁﬁdii and accordingly they have.sanctioned

- my bullding plan.

3. Thereafter again on 22/05/2019, there was & vary

B e R o = -
% " Lot X

urgent measurament bearing Measurarnent Reglster
N0.1443/2019. As per the sald Measurement, the

T.I.L.R. committed serious mistakes in measurement.

P

There are. certai.n disputes. Similarly the High Tension : .
Tower has been show much into my property. On the
contrary the said High Tension Tower is not properly

shown in the sald measdrement No.1443/2019. It

should have been shown on the boundary line abutting
8. No. 32 .Esy shawing the said High Tension Tower
within the distance from the bowundary line of my
property, it has created problem for me. Simllarly thé :
owner of C.T.S. No. 32 on whose boundary the said |
High ‘Tension Tower is touching and standing, has :
- erected ill'égét compound wall as well as he has left the

distance from the sald High Tension Tower and his

compound wall. Th@.efr’ect of the same is that C.T.8.

Na.1, S.'-Nm,aﬁ _my.propert‘y has been lllegally increased ‘ "
on the ﬁmuth@:'n slde. As é rmatter of fact, the owner of }

CTS No'§ S, Ne. 32 played a mischler and left the
,digta‘hé@ arj"d‘. that distance has not; been compared by
ehE R Wik original - Mojani Register . No.
7024/2009. There is a considerable distance and that
therefore, the original measurement Reglster
A
TRl e Ly P

Eodr vl

LSt
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No.7024/2009 s adthenticated  and correct
Govem'll"ncnt measﬁrement plan and recent
meas.urement plan No.1443/2019 is no't correct and
| legal and it js showing much deviation from the criginal
Measurement Register No.7024/2009, J-!eljce I request
that fhe measurement p!ah*N'o. 1443/2019 may please
be corrected ag per  Measurement Register
N0.7024/2009. It is causing harassment to me as well
( : as I am mentally digturbed due to the said incorrect
| measurement and hence the measurement i.e, Mojani
" may pleas'e be corrected by passing necessary order for
correction.  Copies of both the Measurements ie.
Mojani are hereby enclosed for your kind consideration

perusal as wel| as .neciessary.enquiry;and‘order.
Copy to :- | |

T.I.L.R. Vadgaon Maval Yours sincerely

TN ey
PRAKASH MISHRIMAL PO RWAL

et ol
gy ol P ooyl sty

Y

T
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HONBLE CHIEF OFFICER AND NODAL OFFICER
GREEN TRIBUNAL COM-MITTEE

LONAVLA MUNICIPAL COUNCIL

Applicant :- Shri. Prakash Mishrimal Porwal

Shri Ekvira Niwas S.N. 24 village Bhushi Lonavala
9527123700 / 9370720833

Subject :- Regarding the inspection of the compound wall done
by me by the member of the committee directly on the site of the

land of village Bhushi strvey number 24 of the land.

Reference - Hon. Green Tribunal New Delhi Case No. Order

dated 27/02/2019 in case 194/2018

Respected sir

Mr. Ashish Rohidas Shinde and Mr. Suresh M. Pujari had filed a
claim in the Green Tribunal against my house and regarding I

encroached on the Indrayani riverbed and the order of that claim

was given on 27/02/2019,

According to the order given by the Hon'ble Green Tribunal
Court, the committee constituted by the Hon'ble Green Tribunal
Court has passed an order to ensure by the Hon'ble Land Record

Office, Vadgaon Maval. and take action regarding the

encroachment made
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After the said order was passed, everyone in India was affected by
the Corona epidemic and the disease was widely spread in
Lonavala. Therefore, in implementing the said order from our
side, Controversy was created by Suresh Pujari. However, But
this year due to more than average rainfall and large amount of
grass growing on the site and sometimes due to various reasons
the committee members were not present, many times the work
of MOJNI could not be done.

According to the survey map prepared by Land Record Office
Vadgaon Maval, 1 have done my compound wall work as per the
boundaries and marks shown by the private surveyor. The work
done by me should be certified by Green Tribubnal Committee
member and Land Record Office Vadgaon Maval by the mojni
Officer and if there is any discrepancy in the wall construction, I

am ready to repair it at my own expense.
You request that

will not allow the plaintiffs in the said suit to enter my property
in the said residence, The reason for that is that the plaintiff is a
person with criminal tendencies and many of my documents have
been stolen from the government office and the possibility of the
plaintiff's hand in that theft cannot be ruled out. Whether he is
involved or not will be revealed in the police investigation as per
the complaint filed by the government official. Until the police
investigation of the said crime is completed, for the safety of me

and my family, I humbly request you not to present the plaintiff




3
while doing mojni . Since last 4 years I have been provided free

armed police protection (24x7) by Govt.

It is a humble request that you hold a meeting of the members
and submit the report as soon as possible and submit the same

report to the Green Arbitration Court.

Date 11/11/2022
Place - Lonavala

Yours faithful

Prakash Mishrimal Porwal
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DISTRICT SUPERINTENDENT LAND RECORD PUNE

Bungalow No. 1 Airport Road Samta Nagar, Badami Chawkm,
behind Yerwada post office, Yeawada

Pune 411006 Phone No. 020- 26684658

E mail id dslr.pu_mh@gov.in

% o 8/ I Td %0¢/ 2R ¥R3b

District Superintendent Land Records
Pune office

Pune Date /07/2019

To
Shri. Prakash Mishrimal Porwal
R/at Shri Ekvira Niwas, Near Pradhan Park

Village Bhushi, Tal- Maval, Dist- Pune

Subject :- Regarding Property at Village Bhushi City Suevey No. 1

Reference :- Your Application dated 10/07/2019

In the above mentioned matter, informed you that your reference
letter has been forwarded to the office of Deputy Superintendent of
Land Records, Maval for further appropriate action and the decision
taken at the end of the appropriate action will be communicated to
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you from their office. However, if you feel the need, this further
correspondence should be done mutually with their office.

(Rajendra Gole)

District Superintendent Land Records, Pune

Copy-1) / Deputy Superintendent Land Records, Maval for
information and forwarded for further appropriate action.

(2) The application letter of the applicant has been sent herewith. In
accordance with the points raised in their complaint application,
the action taken report should be submitted to this office after
verifying on the basis of the records in the office and informing the
applicant with a mutually settled reply.
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DRICII RVY¥E 3, HaeT (023%¥) JUYY¥E3  E-mail : Imc1877@gmail.com
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1

LONAVLA MUNICIPAL COUNCIL
LONAVLA TAL- MAVAL, DIST- PUNE :

Telephone - President -(02114) 273763 CO-273764 Dy-Co -275464
Office - 275463 fax (02114) 275463 e mail - Imc1877@gmail.com

ST %. AT @ NGT/ WRaTel / 2020-21/973 Date 22/01/2021

To
Hon'ble District Collector ’

Collector Office- Pune

Subject - Hon. National Green Tribunal, New Delhi (WZ) Case No.
194/2018

Village Bhushi Survey No. 24, City Survey No. 1 Regarding the
action of removing unauthorized filling from this site.

References- *

1) Hon. National Green Arbitrator, New Delhi (WZ) Case No.
194/2018 Order dated 16/12/2020

2) Hon. Committee constituted by National Green Arbitrator, New
Delhi meeting dated 1/1/2021.

3) LMC Letter No. NGT/Porwal/2020-21/951 dated 18/1/2021
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Sir

In accordance with the above subject, we present to you that
Hon. Green Tribunal Court order dated 16/12/2020, the meeting of
the National Green Tribunal Committee has been concluded on
1/1/2021 at the office of Lonavla Municipal Council and according
to this regarding the removal of unauthorized filling and
encroachment in Indrayani riverbed by Mr. Prakash Porwal order of

Reference No. 1 prior to 16/1/2021 as per notice of Municipal
Corporation letter No. ®NdY/FAIRITAT/IRATT /8RR oaE/2020-

/21/2928 dated 12/1/2021 Attached Mojni map #H T. .

1443/2019 as indicated in the unauthorized filling should be
remove by Porwal otherwise said committee will complete the action
to remove the said unauthorized filling and recovery of the expenses

incurred by Shri. Porwal. It was informed in writing.

Due to non-fulfillment in the said matter, The said action was
scheduled on 22/1/2021 by the committee constituted by National
Green Tribubunal New DLelhi. During the said operation, all the
members of the committee and representatives of the Deputy
Superintendent Land Records were present on the spot. At the time
of the action, Mr. Porwal did not allow the action to be taken by

taking objection to determine the boundaries and marks

According to the order dated 16/12/2020 of the National Green

Tribunal, preventive action should be taken through the said
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committee in case of any disruption. Collector Pune has passed an
order that directions should be given in the said case. (Copy of

order attached)

In the said case Mr. Prakash Porwal and Deputy Superintendent
land Record Office as there is a dispute in the mojni, today dated
22/1/2021 Hon. The action to be taken as per the order of National
Green Tribunal Delhi could not be completed. (Panchnama
attached) However, it is a request to take appropriate action in the

said niatter.

your faithfully,

Ravi pawar

Chief Officer

Lonavla Municipal council
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
AT PUNE

EXECUTION APPLICATION No.11 of 2022 (WZ)
IN
ORIGINAL APPLICATION No.194 OF 2022 (WZ)

ASHISH ROHIDAS SHINDE APPLICANT
V/s

LONAVALA MUNICIPAL COUNCIL

& OTHERS RESPONDENTS

AFFIDAVIT IN SUPPORT

MAY IT PLEASE THE HON’BLE TRIBUNAL

I, Prakash Mishrimal Porwal, aged about 56 years, occupation: agriculture
residing at Shri Ekvira Niwas, Survey No.24, Near Pradhan Park, Village
Bhushi, Lonavala — 410 401, do hereby state on solemn affirmation as

under: -

1. I say that I am the Respondent No.5 in the present Execution
Application. I say that I am aware of the facts and circumstances of

the present case and hence am able to depose the same on oath.

2. I say that I am filing the reply to the present Execution Application.
I say that the contents of the said Original Application and the
present affidavit are true and correct to the best of my knowledge,

information, and belief.
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WHATEVER stated herein above is true and correct to the best of my

knowledge and belief and for the same I have signed hereunder at
7

L NG on liﬁ\day of January, 2023.

T knaw e PPhand
v cate Affiant

- EFORE ME

SANJAY MORESH@;R NMHALGI
ADVOCATE & NOTARY

GOVT. CF INDIA
REGD. No. 8148

MHALGI
PUNE CiTY

Ol MAKARASHTRA
Z.\ Regd No.5148
Exp. Dt

NOTED AND REGISTERED

AT SERIAL NUMBER
DATE 1210 202 3
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